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2. The petitioner has come up
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nation has been called on céftain al

Subsequently, through a Suppiementary Petitiop, the peti-_

tioner prays for setting aside the ©
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Order of Penalty which was imposed against him after filing

the Original Application.
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has not been able tc file rebly for

time. However, on hearing both the pgarties, we dispose
of the petition at the present stage itself with the order
that the petitioner may make appropriate appeal within 14

days from this day before the prescribed Appellate Authority

Yzﬁﬂiiiil dispose it undig the normgl rules. Delay 1n/¥111ng
earlier o e P Jn &
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4. The O.A. as well as the Supplementary Application

filed only this day are disposed ofl No costs.
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